
I 
CENTRAL I1V1INIST9ATIVE TRIUNRL 

CALCUTTR BENCH 

No. VIA 184 of 97• 
OA 266 of 96 

Present : Hon'ble Mr.Justice S.N.IVIallick, Vice-Chairman 

Hon'ble I'lr.S.Oasmu,ta, Administrative lember 

DWIJENDRA NATH NASKAR 

VS 

UNION OF INDIA & ORS. 

For the applicant : Mr..S.i1.lookherjee, counsel 

For the respondents: Mr..K.Ch5tterjee, counsel 

Heard on : 21.1.98 
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Heard both the parties. The ld. cousel for th'6 ap1icnt 

sumits that he hs been, instructed by his client not to 1proceed 

with the Miscellaneous Application. Accordinly the IVIA is rejected 

for beinq withdrawn without !°ing  into the merits. After hearin 
Oriin2i 

the id. counsel for the petitioner theLapplication is admitted for 

adjudication. Respondents to file reply within 4 welks Jid rejoinder, 

if any, be filed within 2 weeks thereafter. J1tter be lited for 

hearing before the Single Bench on 2.4.98. 

1E 
	

ICC-CHAIRN AN 


